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1. Union of 1India, through ‘the Séﬁﬁﬁﬁ@ﬁg{?
Ministry of Communications and Information
Technology, Deptt. Of Telecommunication 1112,
Sanchar Bhawan, 20, Ashoka Road, New Delhi.

R Department of Telecommunication through its T
Secretary, 1112, Sanchar Bhawan, 20 Ashok
Road, New Delhi.

35 chief Managing Director, Bharat Sanchar Nigam l"'
Limited, Statesman House, Barakhamba Road, New
Delhi.

4, Chief General Manager (Telecommunication),
e 1 Bharat Sanchar Nigam Limited ©UP (West) ,
Telecom Circle, Meerut.

. . . . . Respondents
By Adv: Sri S. Singh

ORDER

By Dr. K.B.S. Rajan, Member J
The applicant 1s aggrieved Dby order dated
17.04.2007 (Annexure A-1) whereby under the name of
President, the first respondent passed the order of
A suspension on the ground that %“a case against Shri

Rajeev Kumar Tyagi, (Staff NoN 203395 TDM, Rampur,
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UP (W), BSNL, in respect orf
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registered in any police statinn.
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3. The applicant -'-ha.s’ ‘oW challenged the?..m-

‘J - |y
' suspension, as according to ﬁim, xn~vlew;oﬁ1§h:;,

recital of the police authorities as to the absence of .?;::}Eﬁ
any charge against the applicant, the impugned order .fafﬂ

has been passed without any application of mind.

4, The learned counsel for the applicant has

& submitted that in view of the above the impugned order
be stayed till the disposal of the case and he relied

upon the order dated 57.04.2007 in OA No. 411/07 on a

identical issue, wherein the stay of suspension order

has been passed.

Sin We have considered the matter. -The order of
suspension passed under Rule 10 of the CCS (CCA) Rules
is appeal-able order. However, in this case since
very order itself was passed in the name of President,
hough appeal may not lie, certainly review shall lie.

Communication dated 19.04.2007 vide annexure 4 fulfils
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As such we are

a case, but
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Rules. The stipulation of three weeks time shall be

under the provisions of Rule 29 (B) mf CGS
strictly followed in this case.

%) With the above direction the OA 1is disposed of.

No cost.
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